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CENTF^AL AOMIMISTRATIVE TRIBUNAL

PRINCIF'AL BENCH

CP 214/2001 IN
OA 735/2000

New Delhi, this the 31st day of July, 2001

Hon"ble Shri Govindan S, Tarrtpi, Member (A)
Hon ' b 1 e Shri S han ke r Raj u ,, Membe r (J)

Mano.j Kumar
S/o Shri Rarnavtar
0-18, Amar Colony
Nangloi, Delhi,.

( B y A d V o c a t e S h r i A r u n B h a r d w a j )
, A

V E R S ij S

1„ Shri Ajay Raj Sharma
Commissioner of Police

PHQ, IP Estate
New Delhi„

2.. S h r i S e wi a D a s s

Add 1 Cprnrnissi oner of Po 1 ice
Establishment PHQ, IP Estate
New Del hi„

3  S h r i V i v e l<. G o g i a
Add 1 „ Dy „ Comrn i ss ion e r of Pol i ce
Distt. South

New Del hi„

(.By Advocate Shri' Harvir Singh)

Q..„r.„dxj3..,„Coral1

pplicant

, Respondents

%

By_Honlble_Shri_Shan.ker„RaiyL,

Heard both the learned counsel for the

parties

2. By our order dated 6-12-2000, respondents

have been directed to dispose of the appeal of the

a p p 1 i c a n t k e e i n g i n v i e w the o b s e r v a t i o n s m a d e w i t h i n

a period of 30 days and a cost was also imposed on the

appel late au chori ty of Rs 1000/— (Rs „ one t hiousand

only),.

w

3- We find that in

respondents have considered the

compliance, the

appeal of the

applicant and passed an order dated 14-6-2001 as per
the directions issued by this Court. 'However, we find

that cost of Rs. 1000/- (Rs.one thousand only) is

still to be paid.



L

-j-

4. We direct the respondents to pay the cost,

of Rs„ 1000/~ to the CAT„ Library Fund^ which^ the

learned counsel for the respondents accordingly pai

today vide Checque No„ 354.594..

.5. As the respondents have substantially

complied with the directions of this Tribunal, we

dismiss this CP and discharge the notices.

(Shanker Raju)
Member (J)

da Tamp

Mem A)
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